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PDMJNIST1-tATIVE TRIBU\iAL 
BPNGALOE BENCH 	 - 	 1 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:— 28JUL 1994 

PLATIW NUMBFB : 

APPLICANTS: 	 RPNDENTS: 
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Subject:— Forwarding if czie of the Crders p?ssed. byth'e 

Central adinin istrat.i.\ Tribnal,Eaflga10re., 

Please find enc1c36 herewith a copy nf th^ WBDER/ 

ep/ 	 h , ps.ced by ti TribunL..i-fl the above 

mentioned application(s) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

OR IGINAL APPLICATION NO.757/94 

MONDAY THIS THE TIIIENTY FIFTH DAY OF JULY 9 1994 

JUSTICE P.K. SHYA!'lSUNDAR 	VICE CHAIRMAN 

fIR. T.V. RAMNAN 	 IIEIIBER(A) 

M. Sundara 
Deputy Superintendent of 
Post Offices, 
Manoalore Division, 
Mangalore - 575 002 	 Applicant 

( By Advocate Shri A.R. Holla ) 

V. 

1 • Member P.O. 
Postal Services Board, 
Oak Bhavan, 
Parliament Street, 
New Delhi - 110 001 

2, Post Master General, 
South Karnataka Region, 
Bangalore - 560 001 

3. Shri Ramesh Sheooy, 
Superintendent of Post Offices, 
Chitradurga Division, 
Chitradurga 	 Respondents 

( By learned Senior Standing Counsel ) 
Shri H.B. Datar for Shri C. 
Shanthappa for respondents 

OR D E P 

MR. JUSTICE P.K.SHYMMSUNDAR, VICE CHAIRMAN 

Lie are hapny to note that the 

*( 	 \bpp licant and the Department ha reached an 

)//)accord stipulating that if the applicant 

withdraws this application, in consideration 

- 	thereof, the Department will provide him a posting 
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( P.K. SHYAUNOAR 
VICE CHAIRMPN 
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at Bangalore L' hin oni 11  week from this date 

which submissin is mae by the learned Senior 

Standing Couns 	Shri L.. Datar on behalf of 

the Deprtment 	His sbmission is recorded. 

This applicatin is dimissed as withdrawn. The 

Department uill in 	of its undertaking supra 

give the aprilEant a p5inq in 8anolore within 

one week from Ehe date of this order s  To record 

his other orieances,he applicant can aporoach 

the Departrnentfcr necssary remedy. No costs. 


